No. 17/2020
G,cﬁ"‘m p.G.Footwear Pvt. Ltd.
8V

2020
s ¢ sh.B.K.Singh, Ld.Sr.PP for CBI.
ent:
g All accused in person except A-2 Sh.Sandeep Rathi.

\iay Aggarwal, Ld. Counsel with Sh.Hardik Sharma and
pﬁrs',ﬁjariha Rastogi, Ld. Counsels for A-2, A-3 and A-4.

Sh.Shashi Bhushan Nagar, Ld. Counsel for A-5.

gh.Prakash Kashyap, Ld. Counsel for A-6.
Sh.Manish Kumar Singh, Ld. Counsel for A-8.

Sh.Sidharth Satija, Ld. Counsel for A-11.
Sh.Anil Kumar, Ld. Counsel for A-7, A-12 and A-19.

(Through VC using Cisco WebEx app.)

Reader of the Court had yesterday received an application under
Section 207 Cr.P.C from A-2 Sh.Sandeep Rathi, A-3 Sh.Deepak Gupta
and A-4 Pankaj Chaudhary in the office e-mail ID.

Reader of the Court had also yesterday received an application
under Section 207 Cr.P.C from A-6 Sh. Ram Kumar Singh in the office e-
mail ID,

Reader had also received an application under Section 207 Cr.P.C
as well as an application stating certain facts of the case from A-11
Sh.B.P.Singh in the office e-mail ID. Today, A-11 Sh.B.P.Singh has also
sent certain case laws in the office e-mail ID of the Reader.
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copy of the aforesaid applications filed by the anpusad pam

peen supplied to Ld. Sr.PP for CBI. Ld. Sr.PP for CBI raqua.:.arh.g-fgr
R time to go through the application and file reply. Heard. Request
S:::d mHnwever. Ld. Sr.PP for CBI is directed to supply copy of the reply.

:w days in advance to the next date of hearing to the accused/Ld.

counsels for the accused.

|0 had sent Whatsapp message to the Reader of Court yesterday
stating that A-7 Sh.Rakesh Mangla, A-11 Sh.Birender Pratap Singh and
A-12 Sh. Rupesh Gupta had deposited their passports with him.

Remaining accused persons are also directed to submit their
passports with the 10 of the case due to present Covide-19 pandemic
situation.

Application filed by A-4 Sh.Pankaj Chaudhary u/S 207 Cr.P.C
states that CBI has not provided legible copies of the documents to him
alongwith the chargesheet.

Ld.Sr.PP for CBI is directed to supply legible copies of the
documents to A-4 Sh.Pankaj Chaudhary by next date of hearing.

List on 05.10.2020 for reply and arguments on the applications filed
by the accused.

Let a copy of this order be sent

by WhatsApp to Ld, Sr.pp for CBI,.
allthe accused and Ld. Counsels for th |

€ accused.

(SARUN BHARDWA.
pecial Judge, CBI-05 (PC Act),
. RADC, New Delhif 05.09.2020
CNOvs pg Footwear & Ors.
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c.case No.38/2020
cBl Vs M/s Aditya Network Pvt. Ltd.

05.09.2020
Present None.

' ' ders of Ld.
The chargesheet has been marked to this Court vide or _
District & Sessions Judge-cum-Special Judge CBI (PC Act), RADC,Delhi.

It be registered.

The chargesheet has been received in the office e-mail ID of the
Reader of the Court on 02.09,2020.

Perusal of the chargesheet reveals that IO has not sent the
complete documents.

IO is directed to supply the complete chargesheet as well as
documents of the case in a CD to the Court on the next date of hearing.

List on 21.09.2020.

Let a copy of this order be sent by WhatsApp to Ld. Sr.PP for CBI

Digitally signed by
AR UN ARUN BHARDWA

BHARDWA J Date: 2020.09.05 (ARUN BHARDWA)

18:15:19 +05'30° Special Judge, CBI-05 (PC Act),
RADC, New Delhi/ 05.09.2020
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C.Case No. 192/2019
CBIl Vs Ashutosh Verma & ors.

05.09.2020

Present: None.

(Today the case was to be listed at 02:15 PM for C'EE:;\?;}
application of Shri Suresh Nanda seeking permission : o
abroad. However, as the order was not ready by then, the learmn
Senior PP for CBI and learned counsels for the accused were
informed telephonically through the reader of the court that thle
order shall be passed during the course of the day and copy shall
be supplied to them through WhatsApp.)

Vide separate detailed order of even date, the application filed by
A-2 Sh.Suresh Nanda seeking permission to travel abroad is allowed as
per the terms and conditions mentioned in the order.

List on date already fixed i.e. 09.09.2020 for further final
arguments of Accused No. 1. .

Let a copy of this order be sent by WhatsApp to Ld. Sr.PP for CBl,
the accused and Ld. Counsel for the accused.

ARUN | Jmbrsgnedty
; Date: 2020.09.05
BHARDWA) 16:40:-58 +0530° (ARUN BHARDWM}

Special Judge, CBI.05 (PC Act
RADC, New Delhi/ 05.09.2020 k
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\AL JUDGE CBI-05

IN THE COURT OF SH.ARUN BHARDWAJ: SPEC I
OMPLEX: DELH

(PC ACT): ROUSE AVENUE DISTRICT COURTC

C.Case No.192/2019
CBI Vs Ashutosh Verma & ors.

RDE
05.09.2020

1. Vide this order, the application filed online by Accused No.2 Sh.Suresh
Nanda on 01.09.2020, seeking permission to travel to Dubai for his
business purposes from 05.08.2020 to 20.10.2020 or till such time his
counsel starts addressing final arguments on his behalf, whichever is
earlier, shall be decided.

2 It is submitted by Ld. Counsel for the applicant/accused no.2
Sh.Suresh Nanda that an application dated 03.06.2020 seeking
permission of the Court to travel abroad for a period of three months
starting from 06.06.2020 is pending and the present application is in
continuation of the previous application. Ld. Counsel submitted that
due to present pandemic conditions, as clear guidelines regarding
international travel by the Government of India were not available at
that time, so he had requested for keeping the application pending till
such guidelines are issued by the Government.

3. Ld. Counsel for the applicant/accused no.2 Sh.Suresh Nanda further
submitted that on 20.08.2020, the Government of India has eased the
restrictions of International travel to and from India. He has relied on
Saturday newspaper reports in this regard,
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is mentioned In
i.ﬂnmm!nrad:mp«thnmlwud e

detail in para 5 of the application. The ap )
mﬂmﬁmmsmmwmmwm

company M/s. Downmﬂoulmﬂm'“t LLC, Dubai h
ulmwmwminmi-mﬂmw“

Mamwm'mwm’“f’““‘mm”m

behalf of the syndicate lenders, which |
the loan facility and the deferment availed by
said group. I the letter dated 31* August 2020, it has been informed

wmmnm.mmnqud
wmmmuwwmmmmmm
mmmwmmumﬁﬂwmwﬁm
mlliumlll:mmanﬁonhtrmappﬂuﬁnnmmmﬁMrm
hﬂuﬂidlamrmatasubasubmnhlmntﬂwhndamm
munnmmmmmmm:wmmm
Mﬂmeml.Fwﬂm.mundprmnfﬂnapplmmh
mummuunidmﬁqnsmappﬁﬁnIMsgmnnwﬁtmn
mwmmmmnnmmmmummm
loan of the bank within this calendar year. It has been further stated in
the said letter that the said in-person meeting should happen before
the 10" of September 2020, as the documentations have to be
approved. Accordingly, through the said letter the senior vice president
of the company has called upon the applicant to visit Dubai a few days
' w:ﬁﬂﬂﬂmwmﬂawmlmmm
NS

GS-#‘E-L_-:-J,
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Mﬁngﬂmwmnluunmnmnmﬂbi’m
his personal assets.

5. It is further mention in para 6 of the applica
also personally received an email from the Head-Corporate and
Banking, ICICI Bank, DIFC Branch, raising the same concern and
requesting the applicant to meet them in Dubai by the 10" of
September 2020 as they want to understand from him total
performance and plans as to how he is going (0 make the said
payments.

6. The accused has mentioned in this application that for these reasons
heinmqutmdmuhﬂnuhaifmmﬁ“afsapmbarmaﬂiﬂ“
October 2020 in order to enable him to fulfil his work related
commitments. The applicant has mentioned that to prove his bona
fides he has already booked his return tickets for 20" October 2020.

7. The accused has mentioned that the present matter 1&5 at the stage of
ﬁmlaruwnmtsandpmmﬂylharnumanunnhehulfnfctm-
mmdlrebeingaddremd.ﬂahnsmnﬁomdﬂmhahas
apmmthmmhmmmmnhwmwkmmmde
his travel. HahnMMHﬂﬂtumaﬁhmmﬂsulﬂm
applicant start addressing the final arguments on his behalf, he shall
come back to India.

8. CBI has filed reply opposing the application stating therein that the
case is al the stage of final arguments and final arguments are being
heard by the Court through video conferencing. The presence of
mﬁdbmjmdatmmnipfmmmamﬂfjudgmt It is
ﬁ,wmuwmdmmiwuﬂuﬂm,hmﬁrhm
mwnfudngmmlufﬂnm&. It is also stated that due to
Covid-19, there are restrictions on travel and in case there is lockdown

MT

e
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hﬂnmwwhammaowudmmm.mmﬂﬂﬂ“

ahlahmhmbwkmutlmindulayofﬁal.

8. ThilwuﬂhnsmhﬂlycmsldoMImanpplicaﬁﬂt MWWCB‘-
mﬁnﬂdmsndandﬂwmwds.

1U.mmmmmhmnﬂngwlmuiummd.m%ﬁﬁ
MiHhhMﬂdummtudzﬁ“Anﬂlmmdimpwedu
mmmmtmmmmmmmmlmnw

he desires to travel abroad.

11.1t is noted in the order of this court dated 28" February 2020 granting
pﬂﬂiﬂimmﬂ'ﬁaomwdmmlahmad that the accused was given
pmr&ssimanwumlmmv{sﬂabmadandme 1* permission was
given on 21" September 2011 bymaHm'theHﬁl-ﬂghCmnﬂma
mﬂiﬁmmthaﬂmllwhnﬂaumﬁtrhﬂﬂfamulwuoh

self owned the property worth Rs. 50 crores.

11.uisatsanutadlnﬂﬁlmﬂermmmmnusnrderdﬂadﬂ'm
2013nmunmmntﬂmﬁﬂudao&dﬂ1‘mawﬁedmrﬂ1ﬂs. 193.50
crores are already In possession of CBI. This fact was confirmed by
WMMFPWCBIMMHID&MM&HHMEM.

;ﬁh_‘-hmdﬂﬂ;mrtﬂﬁuwshmbyﬂmmadmvhﬂ
Dubal seems bona fide and genuine.

g4.The accused has sought permission o visit Dubai from 5% of
September 2020 till 20™ October 2020 or any time his counsel starts
mwmmunmbehalhwhiﬂHmhwlhn
Presently. the case is at the stage of final arguments and leamed
counsel for accused No. 1 is addressing final arguments. The
wmmudmummwmmmwd
weeks to 3 weeks as the arguments are being addressed post lunch

L]
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genior Advocate shn

mmm.mw
mmmndnh-u

mnmmwdutws
mnaocundshnluhmblduu
the end of permission given 10 him to visit
mmﬂmd.humwnhadunuhwudplm.

15.Conslidering the totality of facts and circumstances
nppllwtb'm:sad no.2 Suresh Nanda is permitted to
from 08.09.2020 to 08.10.2020 subject

conditions:

(a) The accused shall
videoconferencing from Dubai so long as

itinerary in the Courl.

Iso assured that

(b) Accused shall file complete travel

(c) Accused shall furnish additional security of Rs.10 Lakhs in the

form of FOR.

{d}Aocusudma!lintom:hmthisunmmlmﬁa within 48 hours
nndmndarmpasspﬁtmﬂmmurt {Hilpmrtmnﬁnm

to be with him, at present, due to lockdown).
(e) In any eventuality, accused will not request for extension for

nqﬂmmmmanvﬁiappaurbammcuMhma
any such instruction Is conveyed to him telephonically or

otherwise.

¥
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C.Case No.59/2019
CBI Vs Sunil Chand Tyagi

05.09.2020
Present:  Sh.B.K.Singh, Ld.Sr.PP for CBI.
Ld. Counsel Sh.Avinash Mishra for the accused.

(Through VC using Cisco WebEx app.)

The case is at the stage of Prosecution Evidence and cannot be
taken up through video conferencing.

List on 28.10.2020 awaiting resumption of physical hearings
permitting recording PE.

Let a copy of this order be sent by WhatsApp to Ld. Sr.PP for CBI,
the accused and Ld. Counsel for the accused.
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